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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: BP% # 281\’ /RG/LP Dated:/a.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jyoti Dhar
D/O Shri Piarey Lal Dhar
R/O Ranjitpura Gole Gujral, Talab TiIlo, Tehsil & District Jammu

vide notification No. 2001 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Registra\

D

ininibtra tion)

''W''""’'-"'"=
Dated: /D.12.2025No: lg 1 th-91 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
cpc, e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In(.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Jyoti Dhar, Advocate

. .....for information and necessary action.

minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No3877 4 \\>x< /RG/LP Dated : lo . 12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Parul Rajput
D/O Shri Shamsher Singh
R/O V.P.O Barolla, Tehsil & District Udhampur

vide notification No. 995 of 2022/RG/LP dated 28.07.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
F;Iv(

(Regist;#Xdministration)
'n Main Wing

N„ la /U '- Il RG/LP D,t,d:/t>.12.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
cpc, e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Int.,harge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Parul Rajput, Advocate

for information and necessary action.

lst;a%min\sthtion
()
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

3 n

NOTIFICATION

No: 3878 d}\»b'/RG/LP Dated:/a .12.2025

Provisional admission granted under Advocates Act,-1961 in favour of

Ms. Palak Bhardwaj
D/O Shri Sudesh Kumar
R/O Majalta, JIB, Tehsil & District Udhampur

vide notification No. 2029 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
egistra

on Main W

N„ 78 Igo - 3) .RG/LP D,t,d:/D .r2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur
CPC e-Courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Palak Bhardwaj, Advocate

. .....for information and necessary action.

egjst'rarqAdmin\ Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 38 % dvd’ /RG/LP Dated: /o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tina Singh Kotwal
D/O Shri Arun Kumar Kotwal
R/o Village Melhani Nagar, Tehsil Bhaderwah, District Doda

vide notification No. 1286 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

((Registr: 1)

'n Main Wing

By Order

No: lg \ 38 - USf, RG/LP Dated: b .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tina Singh Kotwal, Advocate

. .....for information and necessary action.

,\V$(
'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 38£o d>DEf/RG/LP Dated:/d .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Koshik Singh
S/O Shri Kartar Singh
R/O Tehsil Bani, District Kathua

vide notification No. 1884 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
1[1B1:L e g i s t r d 1[1[]1 i nt: nI= n )

[ain Wing
'#£#"

No: 38114 6- C3 RG/LP Dated:/b.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Koshik Singh, Advocate

. .....for information and necessary action.

AT:tIIKMmi
minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 388 1 ':/w>)-/RG/LP Dated: 4.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ankita Bangotra
D/O Shri Ravi Kumar
R/O H.No.49, New Basti Opposite Bagh-e-Babu, Bahu Fort,
Tehsil Babu, District Jammu

vide notification No. 2005 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
ion)(Ttegistt

on M

N„ lat ftx- GI - RG/LP D,t,d@ .r2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
cpc e_courts1 Hibh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ankita Bangotra, Advocate

. .....for information and necessary action.

minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 38 8} #bb »’iRG/LP Dated: a.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Kotwal
S/O Shri Ashok Kumar Kotwal
R/O Bhalla Bhaderwah, Tehsil Bhalla, District Doda

vide notification No. 258 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
ini;tP

n Main W

No: }81bb# 67 ,RG/LP Dated: /o .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Doda
cpc e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahul Kotwal, Advocate

. .....for information and necessary action.

str\\rM,SMR eIL 1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3883 d[LDLt: /RG/LP Dated:/d,.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sahira Latief
D/O Shri Abdul Latief Sheikh
R/O Wazir Mohalla, Ward No.2, District Kishwar.

vide notification No. 1262 of 2204/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(RegistraF Imin

n Ma

No: leFt. -}} RG/LP Dated:/O.12.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kishwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Kishwar
CPC e_Courts1 High COUrt of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sahira Latief, Advocate

. .for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: SPey cgI.ux/RG/LP Dated:6 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adhweat Gupta
S/O Shri Vrinder Gupta
R/O Ward No.6, House No.30, Court Road, Tehsil & District Udhampur

vide notification No. 2096 of 2023/RG/LP dated 26.09.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

linis\trJtion)Begi
on Ma

N,; Ie\ T67- itRG/LP Dated:/O .12.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
cpc e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Adhweat Gupta, Advocate

. .....for information and necessary action.

>f-
dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bell< c#Bob\' /RG/LP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manjeet Singh

S/O Shri Hans Raj
R/O Village Sana, Tehsil Batote, District Ramban

vide notification No. 2173 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of wpMM(@m4£nLdMAqD
MFIMtms ordeWr I there be@

By Order

„„k.I„
y@“""“""”=

N,; 18 IOL- CIS RG/LP Dated: /,,.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
ManageF1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
(./PC e_(,'/8urts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
lnc,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Manjeet Singh, Advocate

.for information and necessarY action'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

E ;N
OF PROVISIONAL ILMENT

NOTIFICATION

No: 38844 @N/RG/LP D,t,d,/o .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Qirat Suharwardy
D/O Shri Khalid Najib Suharwardy
R/O Soharuwardy Market, Tehsil & District Doda

vide notification No. 1971 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(RegistB

t
aD \r\d-

Vdministratibn)
Lt.{ $ecqon Main Wing

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Doda
CPC e-Courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In<.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Qirat Suharwardy, Advocate

. ..for information and necessary action.

#lqdl\n ini\stration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _@'4’>o+/ /RG/LP Dated: /o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aditi Raj Thakur
D/O Shri Khem Raj Thakur
R/O Village Chinkah, Tehsil Thakrakote, District Reasi

vide notification No. 962 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

L+)nSe$tion Main Wing

No: 70221 – PP RG/LP Dated: /, .12.2025 :P ?
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Reasi.
c,pc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
incharge Libray1 High Court Wing Jammu/Srinagar for informatiOn and
also keeping record of the same.
Ms. Aditi Raj Thakur, Advocate

. . ..for information and necessary action-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

38 @ dw}Sf /RG/LP Dated:/a 12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pranav Deep Singh Jamwal
S/O Shri Avtar Singh
R/O H.No.0862, W.No.19, Jail Road, Shiv Nagar, Udhampur

vide notification No. 1244 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Eg;$'-=== T'=JDated:/6 .12.2025 QX ' tN,.' ?8x29 - 36 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Udhampur
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pranav Deep Singh Jamwal, Advocate

. .....for information and necessary action.

Ivf
dm\iIiis+ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 36289 c#>6>Sr/RG/LP Dated: to .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhil Sharma
S/O Shri Sham Parshad Sharma
R/O Ward No. 7, Tehsil Nowshera, District Rajouri

vide notification No. 2127 of 2024/RG/LP dated 04.09.2024 for a period of one

year has been extended till 31.012.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Registr!
ion

•Jtion)n

Iain Wing

No, 389 3T - t49 .RG/LP Dated:/o.12.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akhil Sharma, Advocate

for information and necessary action.



15

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
OF PROVISIONAL

NOTIFICATION

No: 38% c#2©S' /RG/LP Dated:/o .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhinav Kumar Khanmotra
S/O Shri Sudarshan Khanmotra
R/O Ward No.7 Main Bazar, Tehsil & District Samba

vide notification No. 450 dated 02.07.2018 for a period of one year has been

extended till 31.12.2026 after condonation of delay subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 3:=,
[ain Wing

(Re:
L.

No: tg) bSL Sf2# RG/LP Dated: /o .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Samba
cpc, e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhinav Kumar Khanmotra, Advocate

.for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3eg/ aA,&b' /RG/LP Dated:/b .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manika Mangotra
D/O Shri Subash Lal
R/O Pandorian Manhasan, Tehsil Bishnah, District Jammu

vide notification No. 2012 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

mniIIi:trbdon)
n Ma

Dated: /o.12.2025

By Order

N„ jabS%- do .RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge LibrayJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manila Mangotra, Advocate

. .....for information and necessary action.

;\zS'
dmiiriitrition
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Coancil under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLL

NOTIFICATION

No: 389>#>oR' /RG/LP Dated:/o .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohiteshwer Singh
S/O Shri Dalawar Singh
R/O Village Rang, Tehsil Ramnagar, District Udhampur

vide notification No. 1309 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
mjeIBllm8rdered there)

By Order
t b S$
Mrinistritidn)(Registl

L.p Se.ction Main Wing

„' 78,6, -4g ,„„ „„d,,.,.„„ -$'’i
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
c,pc, e-courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohiteshwer Singh, Advocate

. ..for information and necessary action.

d%N
Adminis Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSIOF
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: gB 93,'/,obF F /RG/LP Dated: /d.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Yasin

S/O Shri Mohd Asgar
R/O Bhatyas, Tehsil Chillly Pingle, District Doda

vide notification No. 1226 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Fmi:i£trJtion)(Regi

on Ma

No: a8}Gq–'j6 RG/LP Dated:/o.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. DistrcitCourt Bar Association, Doda
cpc e-courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Yasin, Advocate

for information and necessary action-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

3 pci? #?.,bb'/RG/LP Dated: /o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajesh Kumar
S/O Shri Krishan Lal
R/O Karaian, Tehsil & District Rajouri

vide notification No. 2024 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 1,r
(Registrn Administration)

n Main Wing

No: }gIll - By RG/LP Dated:/o.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rajesh Kumar, Advocate

. .....for information and necessary action.

Yr
Administlation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 389 s- d/2DH’ /RG/LP Dated: /o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rashmi Singh
D/O Shri R. Singh
R/O 6, Dounthli, Tehsil & District Jammu

vide notification No. 1002 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

isi};lion)(Regist\ .d

'9W-’"’””“'-;N„ ]€z8£-qb RG/LP D,t,d,/o.r2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
CPC e_Courts1 Hibh Court of J&K and Ladakh, Jammu for uploading on
the official website
In(.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Rashmi Singh, Advocate

. .....for information and necessary action.

min
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
OF PROVISIONAL INT

NOTIFICATION

No: 3# 76 ,#,d,I'/RG/LP D,t,d, /, .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fizan Afzal Mughal
S/O Shri Mohd Afzal Mughal
R/O Rajdhani, Tehsil Thanamandi, District Rajouri.

vide notification No. 2011 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Regislr#

on Main W

Dated:/o .12.2025N,; 18293- 3@ .RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Fizan Afzal Mughal, Advocate

. .....for information and necessary action .

Hi;{K
,dministrationRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3#9? c#.Dbj'/RG/LP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Satish Kumar

S/O Shri Mohan LaI

R/O W.No.9, H.No.68, Dholian, Tehsil Bari-Brahmana,
District Samba

vide notification No. 2007 of 2022/RG/LP dated 14.11.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

L.( qectjon Main Wing

No: 123 Of – 88 RG/LP Dated: 22.12.2025 U' ?
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Samba
cpc e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Inc,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Satish Kumar, Advocate

for information and necessary action.

AdmIn Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3??aa/wK'- /RG/LP Dated: /a.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Rani
D/O Shri Jeet Raj
R/O Village Targwal, Tehsil Akhnoor, District Jammu

vide notification No. 2784 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay after

condonation of delay and subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

1[1B1:L e g i s t r d 1[1[]1 i n i E =\=)
on Main Wing

Noa83,9 - /6 RG/LP Dated:/c, .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Priya Rani, Advocate

. .....for information and necessary action.

minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3899 dbbNF/RG/LP Dated:/o .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rimple Sharma
D/O Shri Chaman Lal
R/O Village Gangal, P/O Tehsil Chowki-Choura, District Jammu

vide notification No. 2789 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

L.p Sect.ion Main Wing

m.. ?83{t -ul RG/LP D,t,d,rC, .12.2025 W':@
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rimple Sharma, Advocate

. ....for information and necessary action.

)lionMmi;I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: yao 6/>.ESf /RG/LP Dated: /o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Niharika
D/O Shri Vijay Kumar
R/O Sangoor near MES Filter Plant, Tehsil & District Udhampur

vide notification No. 228 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Rr there before.

By Order
hnf%{o n )

/\1 o : 1 8 :) a 3 d1F)/ /? (3 / L P JD) a (e 1[f: / o a f 2 B 2025 Upqi on MaIn pp 1 ng

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, UdhampuP
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Niharika, Advocate

. . ..for information and necessary action.

'$-
Adminiitration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
ILMENTOF PROVISIONAL

NOTIFICATION

No: 3%,7 ag,abb' /RG/LP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Awanya Sharma
D/o Shri Ajay Sharma
R/o H.No. 419 Lane No. 1 Colonels Colony Talab Tillo Bohri, .

Tehsil and District Jammu

vide notification No. 2672 of 2024/RG/LP dated 24.10.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Regis\t#mdmihibMon)
on

No: '}89a>3 - tq o RG/LP Dated:/6.1 2.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Awanya Sharma, Advocate

. .....for information and necessary action.

vr
drhihis'tration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3982 #w Tf /RG/LP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tarunpreet Kour
D/O Shri Rabinder Singh
R/O ViII. Sai Kalan, Tehsil Suchetgarh, District Jammu.

vide notification No. 2774 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

N,.. 1839/-t,e ,G/L, D„,d,/,.12.2025 UWti'- M’i" wi"g
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
cpc e_courts1 Hibh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Int.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tarunpreet Kour, Advocate

. .....for information and necessary action.

PC
itrationinRegjstr;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3903 #>,dc /RG/LP Dated:/o .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Harshita Sharma
D/o Shri Romesh Kumar Sharma
R/o Bhagat Mohalla Nai Basti Reasi Ward No. 5, Tehsil and District Reasi

vide notification No. 2621 of 2024/RG/LP dated 24.10.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Reg

N,; 383\qq- S-b RG/LP D,t,d,/C,.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Harshita Sharma, Advocate

. ..for information and necessary action.

am\ntistbation
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HIGH COURT OF JAMMU. & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3909,g, D,aF /RG/LP Dated:/o .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sidharath Verma
S/o Shri Sham LaI
R/o Ward No. 65, Barnai, Tehsil and District Jammu

vide notification No. 2648 of 2024/RG/LP dated 24.10.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Tdmiliis\tre'

in Wingon

No: ?83SF} - Gq RG/LP Dated:/o.12.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
ManagerJ Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sidharath Verma, Advocate

. .....for information and necessary action.

AdI\ni\niJtrationRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
ILMENTOF PROVISIONAL E

NOTIFICATION

No: 3% S’ cAy>{ /RG/LP Dated:/a.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hem Raj
S/o Shri Puran Chand
R/o Village Sattian Tehsil Ramnagar District Udhampur

vide notification No. 2499 of 2024/RG/LP dated 05.10.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(RegisH
@mAr
Administration)

WingnB

No: }836<= )> RG/LP Dated:/o.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hem Raj, Advocate

. .....for information and necessary action.

dm Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3?, a 2,IS'/RG/LP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rashta Parveen
D/O Sh. Mohd Hanief
R/O 126, Ward No.5, Chanderkote, District Ramban

vide notification No. 508 of 2021/RG dated 31.03.2021 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
ion).dmi(Regisl

'#:.4'""’N„ IP 3'ls- go RG/LP Dated:b.12.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Ramban
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rashta Paween, Advocate

.for information and necessary action.

dmihibtIJtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

r
No: We' /RG/LP>eV)Cd Dated :/o .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Janvi Bhagat
D/o Shri Tarsame Lal
R/o Village Alora P.O Sohanjana, Tehsil Mandal District Jammu

vide notification No. 2623 of 2024/RG/LP dated 24.10.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
:tion)e

lon Main Wing

N„ 18 set- 88 RG/LP Dated:/o.r2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
cpc, e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Janvi Bhagat, Advocate

. .....for information and necessary action .

aFl*gah
dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Sqa& ':#,.,S’iRG/LP D,t,d:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arjun Verma
S/o Shri Sham LaI

R/o H.No. 419, Pacca Talab, Bahu Fort, Tehsil Bahu, District Jammu

vide notification No. 2658 of 2024/RG/LP dated 24.10.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

]D\
linisfration)(Ttegislr!

By Order

No: ?83 eq– q6 .RG/LP Dated: /6 .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Associationl Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arjun Verma, Advocate

.for information and necessary action.

Re: Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 37c:#g+T.pf /RG/LP D,t,d,/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vanshika Rajput
D/o Shri Mangal Singh
R/o Village Purkhoo P.O Domana, Tehsil Bhalwal District Jammu

vide notification No. 2533 of 2024/RG/LP dated 07.10.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
tIa ,inibi;

No: '}83$7 – Yo\4 RG/LP Dated:/c,.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanshika Rajput, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: SIr, #za>f /RG/LP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sehaj Sarin
D/o Shri Amrit Sarin
R/o H.No.69, Kucha Nar Singh, Panjtirthi, Tehsil & District Jammu

vide notification No. 2512 of 2024/RG/LP dated 07.10.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as ani@ fm© e.

By Order

,.XII:„Wegi
ec jion Main Wing

Dated:/0.12.2025N„ 7eq,f- J9 - RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sehaj Sarin, Advocate

. .....for information and neces 3ary action

,KO

minis+ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E IMENT

NOTIFICATION

No: 3ql) ,#>,,7\n /RG/LP Dated: /c,.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rishi Bharti
S/O Shri Rajesh Bharti
R/o Ward No.7, Banganga Road, Katra, Vaishno Devi,
Tehsil Katra, District Reasi

vide notification No. 2794 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

tministrakion)(Rel
on

By Order

N„ }8 q /3 - ID RG/LP Dated:/O.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Reasi.
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rishi Bharti, Advocate

. . ..for information and necessary action.

Admini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 3SIx CytvDb\- /RG/LP D,t,d,/,.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Preeti Kohli
D/O Shri Sanjay Kohli
R/o 104, 2A Ext. Trikuta Nagar, Tehsil Babu, District Jammu

vide notification No. 1245 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Regis}Hdmi;li

No.' 1DyLI - be .RG/LP Dated:/o.1 2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
('/PC e_Courts1 HGh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Preeti Kohli, Advocate

. ..... for information and necessary action.

.dmRe:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bq /3 4v,,,','’IRGILP Dated:/0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Chakshu Sharma
D/O Shri Lokesh Chander
R/O Krishna Nagar Basti, Miran Sahib, R.S. Pura, Distt. Jammu

vide notification No.1378 dated 29.12.2017 for a period of one year has been

extended till 31.12.2026 after condonation of delay subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
ion)Knlin

ion MaL,

N„ ley n_ BG RG/LP D,t,d,/,,.12.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In(.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Chakshu Sharma, Advocate

. .....for information and necessary action.

Tdmini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: SIth a+ ).>\ IRGILP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sawani Bloria
D/O Shri Mohan Singh
R/O H.No.488, W.No.11, Lane No.4, Raghunath Pura,
Tehsil & District Udhampur

vide notification No. 283 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Beg

''Wq""’”""=
Dated:/D .1 2.2025 N \N,; IQq3} - \49 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sawani Bloria, Advocate

. .....for information and necessary action .

:dmi\nibtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39/f#mlb//RG/LP Dated: to .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Charak

D/O Shri Dhanwanter Singh
R/O Village Ratnal P.O Tehsil Bishnah, District Jammu

vide notification No.1235 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
souah date of expiry unless the absolute/final enrollment as an
MIll!!!11mr R&Ithere before.

By Order
Fninitstlr;Iiii)(Regis1

In Ma/

//

N„ ]8\l\A(-fl RG/LP Dated:/0.12.2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
cpc e_c8urts1 Hibh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neha Charak, Advocate

for information and necessary action-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
Wxercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: SI / Cc+y>C /RG/LP Dated: .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muzamil Rahim Allie
S/O Shri Ab. Rahim Allie

R/O Pathpora Mirgund, Tehsil Singhpora, District Baramulla

vide notification No. 1178 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order bT
Iol)(Regi&1 LInlnls

In ML.

No: +$7\1 sq, - Go RG/LP Dated: /o.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzamil Rahim Allie, Advocate

. .....for information and necessary action.

a
.dmilniRl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 36 /7 d>eg-/RG/LP Dated: /o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khushboo Zahoor
D/o Shri Zahoor Ahmad Mir
R/o Kraltang, Tehsil Sopore, District Baramulla

vide notification No. 2319 of 2024/RG/LP dated 11.09.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

'Tq”""”"No: 399£ae_RG/LP Dated: /a.12.2025

Copy forwarded to the: '

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, BaramuIIa
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. K.hushboo Zahoor, Advocate

for information and necessary action-

tylKar)
,dministrdtionRl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39 ty ea 2.N /RG/LP Dated:/4.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Majid Hussain Mir
S/O Shri Bashir Ahmad Mir

R/O Chinigund, Pooli Dooru Tehsil Shahabad, District Anantnag

vide notification No. 2845 of 2023/RG/LP dated 27.12.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Beg

''!!'H"’"’"~“'";Dated: /o .12.2025 # 4No, 18 \449 - }6 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Majid Hussain Mir, Advocate

. . ..for information and necessary action.

i;1,3-
Registriadministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3?/? 426YS-/RG/LP Dated: /o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aadil Zahoor Dar
S/O Shri Zahoor Ahmad Dar
R/O Kulgam Ashmuji Tehsal & District Kulgam

vide notification No. 2152 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Regislr£minFth’tEl:)

L, }n Main W

No: IB 14l}- g9 RG/LP Dated:/O .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aadil Zahoor Dar, Advocate

. .....for information and necessary action .

>g
'ationaminiblRegist;

seq
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

31 to ty Boys'/RG/LP Dated:/o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Insha Draboo
D/O Shri Gulam Mohammad Draboo
R/O Rajpora, Tehsil Rajpora, District Pulwama

vide notification No. 144 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
:dIni>s;laiin)(Re:

No: 38\q 8 (-?> RG/LP Dated:/o.12.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Pulwama
cpc e-courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Insha Draboo, Advocate

for information and necessary action

t
Adminigtrati–on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: gI }/ cg 2.lb'/RG/LP Dated:/o .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Disket Angmo
D/O Shri Tashi Jigmet
R/O Skyabu Lawayuru, Tehsil Khalsti, District Leh

vide notification No. 570/2022/RG/LP dated 07.05.2022 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

}on)min
Ma

Begi
L.]

Dated: /a12.2025No: tO q IS - Sby RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Leh
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Leh
cpc e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Disket Angmo, Advocate

. .....for information and necessary action.

n\ 5-
Administfati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3?2}c#>o%7RG/LP Dated: /o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tareeq UI Islam
S/O Shri Abdul Rehman Khan
R/O Putukhah Mu(Iam, Khan Mohalla, Tehsil Khoie, District Baramulla

vide notification No. 718 of 2021/RG/LP dated 19.07.2021 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
isP;nII)(Ttegist}:

'g.V-"N„ losa - oe RG/LP D,t,d:/,.r2.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, BaramuIla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In(.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tareeq UI Islam, Advocate

. ....for information and necessary action.

Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 3523 a/>',zsiRG/LP D,t,d, @.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Jahangir Hussain
S/O Shri Mehraj Ud Din Mir
R/O Deeri, Murran, Bonipora, District Pulwama

vide notification No. 1500 of 2021/RG dated 16.12.2021 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order IU
istrdtion)(RI #-

'#„V""’"""=No: 187 al - 1 to RG/LP Dated:/o.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Jahangir Hussain, Advocate

.for information and necessary action.

*f
Idministration

bLu
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

39 2+ 4,,i//RG/LP D,t,d: /,.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rohi Jan
D/O Shri Ghulam Ahmed Ganaie

R/O Reshnagri, Madan Mohalla Tehsil & District Shopian

vide notification No. 1009 of 2022/RG/LP dated 28.07.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Re

lon Main W

N„ Rpg?1' - a RG/LP D,t,d,/O.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Shopian
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rohi Jan, Advocate

. ..... for information and necessary action.

W fR)r
.dministrationRegis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3?2$-d2,fHf/RG/LP Dated: /6.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Firdous Abdullah
S/O Shri Mohammad Abdullah Lone
R/O Larkipora, Tesil & District Kulgam

vide notification No. 453 of 2021/RG/LP dated 05.06.2021 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
dminis Ira

-yE#-"”""”;
No: IOSe}{- 32- RG/LP Dated:A .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Firdous Abdullah, Advocate

. . . . . .for information and necessary action

Ba n\If
RegMLaIMA}dminigtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3926 ,y ppa'/RG/LP Dated://o.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Amin
D/O Sh. Mohd Amin Wani
R/O Nadirgund Peerbagh, Chanipora, Srinagar

vide notification No. 1152 of 2021/RG dated 14.09.2021 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

Adminiltriti-on)
By Order

Wegi
L.

No: IB(S) - qc) RG/LP Dated:/o.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Amin, Advocate

for information and necessary action
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 392) #B»Sf/RG/LP Dated:/0.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hafsa Khurshid
D/O Shri Pirzada Khurshid Ahmad
R/O Friends Colony Lane 2, HMT Road, Srinagar

vide notification No. 436 dated 09.12.2020 for a period of one year has been

extended till 31.12.2026 after condonation of delay subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and verification

of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
souqre absolute/final enrollment as an
Advocate is ordered there before.

By Order b
,dministiation(Re!

No: ]KSLhLRG/LP Dated:/o.12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
&anageF1 Government PresS1 Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar
CPC e_C8urts1 HiLh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Hafsa Khurshid, Advocate

. . . .for information and necessary actIon


